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6/4/1988

Heard Mr.P.K.Pancholil learned advocate for the
applicant. Mr.JeD.Ajmera learned advocate for the
respondent present. In this petition he seg}cs relief
against apprahen%?l demotion for which /g; Y;e)ither any
ground nor any ac(t".i\oh‘ with the main case. Accordingly

‘ ’ Miscellaneous Applicatj.on rejected. With this order,
MA/303/88 stands disposcd of. :Rggasding early hearing

Registry to take necessary action.

N (PeHeTrivedi)
Vice Chairman

(P.M.JO Shi)
Judicial Member

ae.asbhatt
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Coram s Hon'ble Mre Pele T rivedl : Vice Chairman

Hon{ble Mr. P.Me Joshi s Judicial Member
;3(6&1988

Mr.p.#.pancholi, learned advocate for the
petitioner present. MreJeDsAjmera lcarned advocate
for the respondent states that this case along with
similar casijffrom various Benches has been sought

We '
to, transfer to the Principal Bench and he will make a

statement about the orders regarding transfer for which
he wants sdme time, Allowed 15 days time to ascertain
the position, The case be posted on 4,8,1988 for

final hearing,

(PeHeTrivedi)
Vice Chairmman

(PeMeJoshi)
Judicial Member

deaesbhatt
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CORAM 3 Hon'ble Mr, PeHe Trivedi .. Vice Chairman

Hon'ble Mre¢ PeMe Joshi se Judicial Member

11/01/1989

Learned advocates Mr. MeRe Anand and Mr. J.D.
Ajmera present. Misc. 2pplicotion for joining as party
allowed. Applicant to carry out amendment. Registry
to do the needful. With this order M.%2./944/88 stands
disposed ofs In the meantime, the reporg be sent to

the Principal Bench as directed by its order dated
16.12,1988.

( PH Trivedi )
Vice Chairman

( P M Joshi )
Judi€ial Member

*Mogera



